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Sirn JX. Karn, counsel for the applicant. 
Shri R.K. Choubey, counsel for therespondents. 

Heard learned counsel for,  the applicants. At the out-set, the 
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learned counsel for the applicant submits that the apphcants,e allowed to 

sit in the examination. Therefore, the applicants may be allowed to 

withdraw this application, with libeity to come to the Tribunal again if in 

this regard a fresh cause of act On arises. The prayer is allowed in that tenus, 

and OAis disposed of as withdrawn. 
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